CENTRAL ADMINISTRATIVE TRIBUNAL
: PRINCIPAL BENCH

O~ 2471/99
with
0/ 1511/99
New Delhi, this the 23rd day of November, 2000

Hon’ble Mr. Justice V.Rajagopala Reddy, vC (J)
Hon’ble Sh. Govindan S. Tampi, Member (Admn)

0A _2471/99

1. Prithvi Singh
Sub Inspector
Central Bureau of Investigation,
BS & FC, Jaswant Place,
HMOMC Building, Chanakavapuiri,
New Delhi - 21.

2. R.K.Mishra
Sub Inspector
Central Bureau of Investigation,
BS & FC, Jaswant Place,
HMOMC Building, Chanakavapuri,
New Delhi - 21.

-..fpplicants.

1. Daljit Singh
Asstt. Sub Inspector
Cenral Bureau of Investigation
BS & FC, Jaswant Place,
NDMC Building, Chanakayapuri,
Mew Delhi - 21.

2. Ratan Singh
Asstt. Sub Inspector
BS & FC, Jaswant RPlace,
MOMC Building, Chanakavyapuri,
New Delhi - 21.

--.fApplicants

(By Advocate = Sh. Narender Kumar, proxy for Sh.
Maresh Kaushik)

VERSUS

1. Union of India, through
The Secretary
Ministry of OOP&T
(Deptt. of Personnel & Training)
Central Secretariat, New Delhi.

2. Central Bureau of Investigation,
Q/o Director, North Block
Central Secretariat, Mew Delhi.
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3. The Superintendent of Police,
Central Bureau of Investigation
Bank Securities & Fraud Cell,
éth floor, NDMC Building,
Chanakavapuri, New Delhi - 21.

... -Respondents
(By advocate : Sh. S.Mohd. aArif)

Q.R.DE R (ORAL)

Justice V.Rajadopala Reddy.

The grievance of the applicant in this case is

that the pay is sought to be reduced without issuing

notice. The counsel on either side agree that this
case 1is covered by the judgment in 0A No. 1512/9%
Sohanvir Singh Vs. Secretary, Department of Personnel

& Training dated 10-05-2000.

2. DAs are accordingly allowed. The impugned
orders are set aside. It is, however, open o the
raespondents to issue notice to the applicants before

passing any order in this regard.

3. It is clarified.that we have not expressed
me
any opinion S to the mbnokgs of the case. 0/s are

sccordingly alQ wed. No costs.
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